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have been suggested to State Governments.
In regard to the IDelhi Super Bazar, it has
incurred losses and steps are being taken
to improve its working so as 10 enable it
to function as a viable unit.

{b) The Cooperative Department
Stores (Super Bacar) exercise & healthy
infiuence on the market, and help in the
adopuion of fair trading practices.

() Government do not contemplate
Cooperative Super Bazars. Efforts will.
however, be continued to improve then
working. The Fourth  Plan envisages
estabhshment of cvoperative department
otores and large-sized retail units at selected
centres, where there is good demand and
potential for such stores.  The programme
of development of consumer cooperative
is now in the State Sector ond it is for the
State Government (o decide upon the
nature and extent  of expansion
programme.
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Disputes Referred by Ruilway Emplo-
yees Associations to Regional Labour
Commissioners

3664. SHRI ONKAR LAL BERWA ;
Will the Minster of LABOUR AND Rkb-
HABILITATION ba pleased to state :

(a) the number of disputes referred by
the Railway Employees’ Associations other
than the recognised Federation, received
and dcalt with by all the Regional Labour
Commissioners during 1970 and 1971,

(b) whether the All India Railway
Commercial Clerks Association icferred
certam disputes during the mouth of May,
1971, and

(&) 1f 50, the main points of the dispu-
tes add the action taken thweoa?
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THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K. KHA-
DILKAR) ; (a) The information is being
collected and will be placed on the table of
the House after it is reccived.

(b) and (). The Association referred
one dispute to the Regional Labour Com-
missioner, Bombay regarding the transfer
of Shri Dina Nath Khanduja, Parcel Clerk,
Ahmedabad to Broach. The Association
has been asked to produce relevant docu-
ments, The matter i thus pending
decision,

Employees Provident Fund Claims

3655. SHRIR. P. YADAV . Will the
Mmister of LABOUR AND RLHABILI-
TATION be pleased to state :

{a) whether large number of claim
apphications sre pending in vartious ofhees
of the Regionsl' Comnussioners under the
Employecs Provident Funds Organisation
and if so, the position thereof as on the
3ist March, 1971, region-wise:

(b) whether subscribers are being harra-
ssed by the Accounts Branch of various re-
gional offices and whether Government
have cver got the matter enquired mto so
far about the genuine claims being not
passed by the Accounts Branch on some
flumsy grounds; and

{c) the total number of transfer of
accounts cases as on the 31st March, 1971,
region-wise and the reasons for the delay
in the transfer of accounts from one region
to the other and the steps being contem-
plated to expedite the same ?

THE MINISTER OF LABOUR AND
REHABILITATION {SHRI R. K.
KHADILKAR) ; The administration of the
Employees’ Providont Fund is the concern
of the Central Board of Trustees set up
under the Employees’ Provident Funds and
Fmaily Peasion I‘und Act, 1952 and is not





